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IN THE CENTRAL ADMINISTRATWE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 156/2005 

Date ofOrder : This the Vt  day of July, 2005. 

The Hon'ble, Sri Justice C. Sivarajan, Vice-Chairman. 

Shri Rjkurnar Binoy Singh, aged 35 years 
S/o Shri R.K. Leipaksana Singh, 
Viii. & BP.O. - Nighthoukhong (Ward No. 8) 
P.O.':BishenpurS.O. 
Distt.: Bisheripur, State Manipur. 

Applicant 
By Advocates Mr. U.K. Nair, Mr. B.K. Talukdar, 
Mr. B. Sarma, Aruna C, Mrs. B. Chakrabarty. 

- Versus- 

	

.1. 	Union of India, 
Representedby the Director General (Posts) 
DakBhawan, Sansad Marg, New Delhi - 110 001. 

The Director Postaervices 
Manipur, Irhphal - 795 001. 

The Supdt. Of Post Offices 
Manipur Division, imphal - 795 001. 

	

• 4. 	Shri Soibam Sunder Singh, 
do SÜpdt. Of Post Offices, 
Manipur Division, Imphal - 795 001. 

• 	 •' 

 

... Respondents 

ByMr. C, Baishya, Sr. C.G.S.C. 

/ 
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111t1I) I :11') i'ai 

SIVARATAN. I. (V.C.) 

The applicant is a prospective applicant for the post of 

Gramin Dak Sevak' Branch Post Master at Ningthoukhong Branch 

Post Office in Manipur State. The grievanceof the applicant is that 

violating the, relevant rules and regulations, the 3rd  respondent 

appointed the ,4th  respondent to for the post of Gramin Dak Sevak 

Branch Post Master. It is stated that the applicant had submitted a 

complaint dated 13.10.2004 (Annexure - A110) pointing out all the 

irregularities before, the 3 rd  respondent, but so far there is no 

response from the said respondent. The applidant has tiled this. 

application in the above circumstances. 

1 have heard Mr. U.K. Nair, learned counsel for .  . the 

applicant and Mr. G. Baishya, learned Sr. C.G.S.C. 	for the 

respondents. Since the applicant has already submitted a complaint 

(Annexuré - A/10) pointing out the irregularities in the appointment 

- of the 41h  respondent to the post of Gràmin Dak Sevak Branch Post 

Master and since no reply is stated to be forthcoming from the 3t'd 

respondent, there will be a direction to the V respondent to consider. 

the said com1aiiit and intimate the result tothe applicant within a 

period of two months from the date of receipt of this order, 

The O.A. is disposed of as above at the admission stage 

itself. The applicant will produce this order before the 3' respondent 

for compliance... 

(G.SIVAIAJAN) 
VICE. CHAIRMAN 

/mb/ 



iF 	THE CENTRAL ADMINISTRATIVE TRIBU 

GUWAHATI 

Guwah'ti Brch 

Q.A.No. I S  0 	of2005 
	 *. 

BETWEEN 

ShII Rajkurnar J3inoy Siugh 

Applicant. 

-VERSUS- 

Union of India & Ors. 

Respondents. 

* 	SYNOPSIS 

This appIiction is directed against the illegaljcominitted in appointing the 

Respondent No. 4 as Gi'amin Dak Sevak Branch Post Master at Niugthoukhong 
Branch Post Office in violation of the Rules and executive instruction in this 

connection. 

The respondent no.4 who did not fulfill the eligibility criteria was not 

entitled to have his case considered for such appointment. Such irregular 

appointment has the effect of denying the applicant his right for the appointment 
against the said post inspite of the fact that he fulfilled all the eligibility criteria 

prescribe 

The appeal made by the applicant before the respondent authority against 

the illegal appointment of the respondent no. 4 have been not being consider, he 

has by way of this application come under the protective hands of the Hon'ble 

Tribunal prayed for redressal of his grievances. 



APPENDIX - A 
[FORM—I] 

(See Rule4j 
* IN THE CENTRAL ADMINISTRATIVE TRIBtINAL: GTJWAHkTI BENCH 

ORIGINALAPPLICATJONNo: of 2005. 
APPLICATION UNDER SEC11ON-19 OF THEA.T ACT 1985 

• 	 Shri Rajkumar Binoy Singh 
. .Applicant: 

- Versus - 
Union of India & Othej-s. 

. ......Reondents. 
TNflTX 

Si Description of documents relied upon ANNEXURE Page 
No  number 
1 Application  01-11 
2 Copy of Director Postal Services Memo ANEXURE.A/1 12 
- No.A-1/PF/Ningthoukhong BO dt 06.08.2003  
3 Copy of Supdt of Post Offices Memo No. ANNEXURE.Al2 13 
- A-1/PFfNingthoukhong BO dated 01.10.2004  
4 Copy of Director Postal Services recnñtment ANNEXURE.A/3 14-16 

notifli No.A-1/GDS.Rectt/2001 dt 21.11.2001  
5 Copy of method of recruitment prescribed in ANNEXURE.A/4 17-18 

EDAs (Conduct and Service) Rules 1964 
[presently called as 'Gramin Dak Sevaks 
(Conduct & Employment) Rules 2001"] 

6 Extract of D.G (Posts) Letter No. 17-1043- ANNEXURE-AJ5 19-20 
ED & TRG dated 06.12.1993  

7. Extract of Rule-3 of Posts & Telegraphs ANNEXURE..A16 21 
- Manual .Voluzne-1V  
8 Extract of D.G P&T Letter No. 43-198/85 ANNEXURE.Af7 22 
- datedl4th Aug 1985 	 - 
9 1  Etract of D.G., P&T., Letter No.43/66-Pen ANNEXURE-/8 23 

dated 17th  Oct 1966  
ij Extract of D.G., P&T., Letter No.434177.Pen ANNEXURE.A/9 24 

dated 18th May 1979  
11 Copy .  of 	Applicant's 	representation! 

'ANNEXUMO 25 
- complaint 	dated 1 3.10.2004 

Date; A6,  - 	 * 
Signature of the applicant' 

Pisee: (J4 
For use in Tribunal's office 

Date of filing 
Or 
Date of Receipt by post 

Registration No. 

Signature 
For Registrar 

/ 
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IN THE CENTRAL ADMThITSTRATIVE TRIBUNAL 
GUWAHATI BENCH. 	

0  
2 

0 0  

• 	 ORIGDAL APPLICATION No: 	of 2005. 

• 	 Shri Rajkumar Binoy Singh, Aged 35-years 
41Z7 S/o Shri R K Leipaksana Singh, 

Vill.& BP.O : Ningthoukhong [Wai-dNo.$], 
- 	 P0 : Bishenpur 5.0 

Distt: Bishenpur 	State: Manipur 

Applicant. 
- Versus - 

• 	
1. 	Union of India 

• 	 . . 	 [Represented by: - 

The Director General (Post), 
Dakflhawan,Sansad:Marg, 
NewDeihi —110 001.1 

2. 	The Director Postal Services, 
• 	 . 	 'Manipur,Irnphal —795 001. 

• 	 . 	 .3. 	The Stipdt ófPost.Offices, 
Manipur Division, Imphal —195 001. 

4. 	Shri Soibam Sunder Singh, 
do Supdt of Post Offices, 	- 

• 	
. 	 Manipur Division, Imphal-795 001. 

.........Reondents. 

In thematter of: 
Irregular 	recruitment 	and 	appolutnient 	of. 
Gramlu Dak Sevak Branch Post Master at 

• 	 NJthong Branch Pod Office in violationof 

Note-(vli) below Ruie-3 of Gramin Dãk Sevaks 
• 	 . 	 (Conduct 	&' Eniployment) 	Rules 	2001 and 

executive 	inifructions 	issued 	vide 	Directár. 

General (Poits) Letter No.17-104/93-ED & tRG 
0 	dated 06.12.1993... 	• 	

0 

-AND-. 
• 	 'Inthernatterof:. 	 0 

Irregular 	reauitment 	and 	appointment 	of 
• 	 • Gramin Dak Sevaic Brandi Post Master at •' 	0 

Ningthoukhong Branch Post Office iii violation of 

0 	
Artide-14 & 	 tide.16• of the Constitution of 

India. 	 0 

0 
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• 	- 	kJ'ART!CULARSF TEE ORDER AGAiNST WHICH ThE APFLiCATJprf IS MAE: 

The application is made against iffegular selection and appointment of 

ineligible candidate as Grain in Dak Sevak Branch Post Master at 

Ningthoukhong Branch Post Office vide Director. Poitàl Services, 

Manipur, Imphal Memo No.A-1/PF/Ningthoukhong BC) dated 06.08.2003 

and Supdt of Post Offices, Manipur Division, Imphal Memo No.A-i/ 

PF/Ningthoukhong BO dated 01.10.2004. 

AN EX1JR-AJ1 is the copy o(Dfrector Postal Services Manipur, 
Iniphal Memo No. A11 	ngthostkboii BO dated 06.08.2003. 

- ANNEXURE-A/2 Is the copy of Supdt of Post Olflces, Manlpur 
Divithi, Imphal Memo No.A-1JRF/Mngthonj 	BO dated 

• 	01.10.2004. 

4 2 JU1ISDICTION OF TEE TRiBUNAL: 

The applicant declares that the subject-matter ofhe application in wiuich 

the applicant wants redressal is within the jurisdiction of the Hon'ble 

Tribunal. 

3 LIMiTATION: 

The applicant further declares that the application is withinthé limitation 

period prescribed in Section-21 of the Administrafive Tribuñáls Act, 1985. 

• . 	4iACTS OF THE CASE' 	• 	 . 

4.1. The applicant is one of the intending candidates for the post of 

Grajnjn Dak Sevak Branch Post Master [here-in-after called as 
• 	

'GDSBPM'J at Ninthoukhong Brnch Post Office. The post of 

Gramin Dak. Sevak Branch Post Master at Ningthoukhong Branch 

I Post Office fell vacant in the year 2001. The applicant who is 

fully eligible for being considered for. the post of 01 S-BPM at 

Ningthoukhong Branch Post Office, submItted his application for 

cv 
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the post in response to the recruitment notification issued vide 

Director Postal Services, Manipur, Imphal letter No.A-1/ODS- 

/'•Rectt/2001 dated 21.11.2001. 

- 	ANNEXIJRE-A/3 is the copy of recruilluc!at notificatiom 

issued vlde Dfrector Postal Service,, Manlpur, Imphal letter 

No.A-1JGD9-ReclL'ZOO1 dated 21.11.2001. 

4.2. The post of 'Gram in Dak Sevak Branch Post Masters' fails within 

the cadre of 'Gramin Dak Sevaks' in the Department of Posts; and 

the recruitment of GDSBPMS is governed by. the executive 

instructions issued by the Director (3eneral(Posts) from time to 

time. As per the relevant executive instructions printed as 'Method 

of Recruitment' in Section-Ill of Swamy's conipilation of EDAs 

(Conduct and Service) RuLes 1964 [presently called as cgram in  

Dak Sevaks (Condcut & Employment) Rules 2001 '1 the eligibility 

criteria for (IDSBPMs are asunder:. 

The candidate should be a matriculate; and the selection 

shall be made on the basis of merit on the basis of marks 

obtained in the matriculation or equivalent examination; 

The candidate should be more than 18-years but less than 

65-years as on the last date of application; 

The candidate should possess an independent source of 

livelihood, own income and property; and 

The candidate should take up his residence in the post 

village in which the Branch Post Office firnetions, and the 

appointment can be issued only if the selected candidate 

could satisfy that he/she has taken up residence in the 

post village after selection for appointment. 

S. 



/ 

0•, 	 .4 

A14NEXURE-A14 Is the copy of MethOd of 

Reauihneut' prescribed in EDAs (Conduct and 

Service) Rules 1964 [presesitly called as Gram1n 

Dak Sevaks (Conduct & Employment) Rules 20019. 

- 

	

	ANNZXURE-A15 is the Extract of D.G (Posts) 

Letttx No. 17-104193-ED 8ITRG dated 06.12.1993. 

4.3. The cadre of C&jfl  Dak Sevaks' was earlier called as cExtra  

Departmental Agents'. As per Rule-3 of Posts & Telegraphs 

Manual Volume IV, appointment of Extra Departm ntal Agents 

[now called as 'Gramin Dak Sevaks'] should be made only after 

V satisfactory verification of character and aatecedents of the 

1.. selected candidate. 

- 	ANNEXURK-A/6 is the Extract of Rule3 of Posts 

&Telegraphs Manual Volume-IV. 

4.4. The appointing authority viz. The Director Postal Services, 

Manipur, Imphal  

• 	 ODSBPM at Ningthoukhong BraxLch Post Office as because the 
-- 	. 	 - 

selected candidate did not take up residence, in the post village 

before appointment. The appointment order dated 06.08. 2003 was 
- - 

also not issued in accordance with R.ule-3 of Posts and Telegraphs 
- •- -- -• - 	 --. 

Manual Vol-IV as because the mandatory verification of character 

and antecedents of selected candidate was not completed by the 

appointing authority before issuing the appointment order dated 

06.08.2003. As per D.G., P&T., New Delhi letter No.43-198/85 

dated 14th  Aug 1985 and D.G., P&T., Letter No.43/66-Pen dated 

17th Oct 1966, verification of property and income of the selected 

candidate as well as the verification of character and antecedents of 

- 
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the selected candidate should be completed in advance, before 

appointment and not after appointment. Thus, the appointment 

order vide Director Postal Services, Manipur, Imphal Memo No.A-

IIPF/Ningthoukhang BO dated 06.08.203 was issued in violation 

of Rule-3 of Postal and Telegraphs 'Manual Volume-IV, and in 

violation of executive instructions issued vide D.G P&T letters 

cited above. 

AN1EXiJRE-An, A/S are the efracts of D.0 P&T 
Letter ?o 43-198185 dated 14 Aug 1985 and D.C., F&T., 
Letter NoA3166-Pen dated 17 Oct 1966 rezpedivdyL 

4.5. As per DO., P&T, Letter No.43-4/77-Pen dated 18 '  May 1979 

V'Provis* iOnRl appointments should not be made to fill the vacancies 

caused by the retirement of ED-Agents [now called as Oramin Dak 

Sevaks]. But in this instant case, the order of provisional 

appointment was issued by the Director Post - 	 al Services, Manipur 

in spite of the fact that the vacancy ,  in the post of GDS-BPM at 

Ningthoukhong Branch Post Office occurred after theretirernent of 
- - - - 

the incumbent ..ODSJ3PM. , Therefore, issue of provisional 

appointment order by the Director Postal Services, Manipur, 

Imphal was also totally against the express provision of D.O., P&T 

Ell 
	

letter No.43-4177-Pen dated 18th  May 1979. 

- A?NEXUREAJ9 is the extract of D.G, P&T., Letter 
No.434/77-Pin dated 18th May 1979. 

- ' 	 4.6. The provisional appointment order issued vide Director Postal 

Services, Manipur, Imphal Memo NoA-1/PF/Ningthoukhong BO 

/expired on 05.02.2004, and no extension of provisional 

appointment was given to the provisionally appointed candidate. 
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But, the Supdt of Post Offices, ManipurDivision, Imphal issued an 

order of appointment to the same candidate vide Memo No.A-1/ 

/PF/ Ningthoukhong BO dated 01.10.2004. The selection for the 

- 	appointment of ODSBPM at Ningtboukhong Branch Post Office 

was over in the month of June/2003 before the order of provisional 

appointment was issued by the Director Postal Services, Manipur, 

Imphal vide Memo No.A.1/F/Ningthoultjong BO dated 

06.08.2003; and hence, i1is obvious t'hatthe eligibility condition as 

on the last date of application should only be taken into 

consideration for appointment of Gl)SBiM at NingthoUk1jon 

Branch Post Office. If the selected candidate hd'not fulfild any 

of the conditions as on the last date of application or had not takn 

up residence in the post village within a reasonable period afler the 

inlimation of selection, then the candidate cannot be appointed as 

ODSBPM and the next eligible candidate should be offered the 

chance. But, in this instant case, the selected candidate who has 

not yet taken up his residence in the post village was appointed as 

GDSBPM at Ningthoukhong Branch Post Office vide Supdt of 

Post Offices, Manipur Division, Imphal Memo No.A-1/pp/ 

Ningthoukhong BO dated 01.10.2004, whiöh is irregular and 

totally against the provisions of D.G., P&TLetterNo.17104/J 

& TRG 06.12.1993 as regards the income, property and residence 

of the selected candidate. 

4/ The applicant submitted a formal complaint dated. 13.10.2004 to 

the above Respondt 1 to 3, but the applicant has not been 

infármed about any action taken. on the said complaint by the 

1-11, 
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above Respondents ito 3, till today. The applicant, therefore, has 

approached the Hon'blè Tribunal for redressal and justice. 

S. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS: 

5.1. The Respondent No.2 violated the RuIe-3 of Postal and Telegraphs 

Manual Volume-TV as well as the executive instructions issued 

vide D.G., P&T., Letter No.43-198/85 dated 14th  Aug 1985; 

No.43/66-Pen dated 176'  Oct 1966; andNo.434177-Pen dated 18th 

May 1979 while issuing the provisional appointment order vide 

Memo No.A-1/PF/t'ingthoukhong BO dated 06.08.2003. Hence, 

the order of provisional appointment dated 06.08.2003 was 

irregular, illegal and void. 

5.2. The Respondent No.3 failed to ensure that the selected candidate 

could take up his residence in the post village within the 

reasonable period before issuing the appointment order. Since the 
FA 

fielected candidate has not taken up his residence in the post village 

within the reasonable period from the date of intimation of his 

selection; and has not yet taken up his residence in the post village, 

the order of appointment issued vide Supdt of Post Offices, 

Manipur Division, Imphal Memo No.A4/PFlNingthoukhong BO 

dated 01.10.2004 is also irregular, illegal and void for non-

fulfillment of condition for appointment set out in D.G (Posts), 

Letter No. 17-104,3-E1) & TRU dated 06.121993. 

5.3. The recruitment and appointmnt of Grainin Dak Sovak Branch 

Post Master at Ningthoukhong Branch Post Office by the above 

Respondents was not made in accordance with the relevant 

executive instructions applicable to the recruitment of Gram in Dak 

Sevak Branch Post Masters in the Dspartmónt of Posts. Therefore, 

k'_~ 



the order of provisional appointment issued yide Director Postal 

Services, Manipur, Imphal Memo No.A-1IPF/NiflgtboUkhoflg BO 

dated 06.08.2003 as well as the order of appointment issued vide 

Supdt of Post offices, Manipur Division, Imphal Memo No.A-1/ 

PFfNingthoukhong BO dated 20.09.2004 are totally bad in the eyes 

• 	 of law, and are liable to be declaredas illegal and void. 

5.4. The constitution of India provides equal opportunity in the matter 

of employment under Article-16. But, a selective attitude has been 

adopted by the authorities concerned in the recruitment and 

appointment of GDSBPM at Ningthoukhong Branch Post Office. 

'Hence, the irregular appointment of GDSBPM at Ningthoukhong 

Branch Post Office vide Director Postal Services, Manipur, Iinphal 

Memo No.A-l/PF/Ningthoukhoflg BO dated 06.08.2003 and Supdt 

• of Post Offices, Manipur Division, Imphal Memo No.A-1/ 

PF/Ningthoukhong BO dated 01.10.2004 is violative of Article-16 

of the Constitution of India. '  

5.5. The constitution of India also guarantees equality before law to all 

persons under Article-14. But, a selective and special approach 

has been gIven to a particular candidate in the selection and 

appointment of GDSBPM at Ningthoukhong Branch Post Office, 

in which the order of appointments were issued by the above 

Respondents-2 '& 3, in violation of.Rule-3 of Posts &Telegraphs 

Manual Volurne-IV and various executive instructions issued by 

the Director General (Posts) from time to time. Thus, the irregular 

appointment of GDSBPM at Ningthoukhong. Branch Post Office 

vide Director Postal Services, Manipur, Imphal Memo No.A-1/PF/ 

Ningthoukhong BO dated 06.08.2003 and Supdt of Post Offices, 
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Manipur Division, !mphal Memo No.A-1IPF/ Ningthoukhong BO 

dated 01.10.2004 is violative of Article-14 of the Constitution of 

India. 

6 DAILS OF THE REMEDIES XHAUsTED: 

The applicant declares that the applicant has no statutory remedy to be 

availed from the departmental authorities of Po8tal Department. The 

applicant, however, submitted a complaint dated 13.10.2004 with the 

Supdt of Post offices, Manipur Division, Imphal and the said complaint is 

still pending with the said authority without any intimation to the applicant 

about the action taken. 

- ANNEXIJRF-A/10 Is the copy of Applicant's representation/ 

complaint dated 13.10.2004. 

7. MALTTERS NOT PREVIOUSLy FILED OR PENDING WITH ANY OTHER COURT: 

The applicant further declares that he had not previously filed any 

application, writ petition or suit regarding the matter in respect of which 

this application has been made, before any court or any other authority or 

any other Bench of the Tribunal nor any such application, writ petition or 

suit is pending before any of them. 

• S. RELIEF(S) SOUGHT: 

In view of the facts mentioned in Para-6 above, the applicant prays the 

Hon'ble Tribunal that: 

(i) 	•The order of provisional appointment issued vide Director Postal 

Services, Manipur, Imphal Memo No.A-1/PF/Ningthoukhong 130 

dated 06. 08. 2003 [ANNEXURE-AJ1] and the order of 

appointment issued vid? Supdt of Post Offices, Manipur Division, 

Imphal Memo No.A-1/PF/Ninthoukhong BO dated 01.10.2004 
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[ANNEXURE-A/2] may be declared irregular, illegal and void, 

and  

The 	above 	Respondents may 	be 	directed, to 	consider the 	,• 

candidature of the above applicart along-with other eligible 

candidates 	and 	frnalise 	thericruitment 	of GDSBPM 	at 

Ningthoukhong Branch Post Offiôe strictly in accordance with the. 

relevant executive instructions on the basis of eligibility of the 

intending candidates as on the last date of receipt of applications, 

with furtier direction to appoint the eligible and right candidató in , 

accordance 	with relevant 	departmental rules and executive 

instructions in this regard, within such time limit as th 	Hon'ble' 

Tribunal may deem proper; 	 ' 

, The applicant may be allowed the cost of this application;' and. 

The applicant may be allowed any other benefit(s), which the 

Hon'ble Thbunal may deem proper to render justice. 	 ' 

9. NTEIM ORDER, IF ANY PRAYED FOR:  

Pending final decision on the application, the applicant,most subihissively 
prays before the Hon'ble Thbunal that the operation of Supdt of Post 

Offices,, Manipur Division, Imphal Menio N6.A-1/PF/Ningthoukhong BO 

• dated OL1O.2004 may be kept in abeyance in the interest ofjustice. 

The applicant declares that theapplication is filed through his advocate 

IL PARTICULARS OF BANKJ)RAFT / POSTAL ORDER FILEDINRESPECT OF THE 
APPLICATION FEE: 	' 

Indian Postal order Number 	&7 • 	s 	 , 

Otliceoflssue 	 : 	j--,jkJ ThP 

Date of Issua, 	 os- - 	 - 

Office of Payment 	: 	 ' 

• ' 	 ' 	 , 	
/ 	 , 
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12. LIST OF ENCLOSURES: 

Application accompanied by Index in Appendix-A 

ANNEXURE-Af 1 to ANNEXURE-A/10. 

Indian Postal Order for Rs.501- for application fee. 

VERIFICATION 

I, Shri R K Binoy Singh, Sb Sin-i R K Leipaksana Singh, aged 35 years, 

resident of Ningthoukhong village, [Ward No.8], P0 & PS : Bishnupur 

Distt: Bishnupur, State: Manipur do hereby verfi that the contents of 

Paras ito 12 are true to my personal knowledge and belief and that I have 

not suppressed any material facts. 

Date: C £ 

Place: 	uco.Ao- 
	 Signature of the applicant 

• 	To 

The Registrar, 
Central Administrative Tribunal, 
Rajgarh Road, Ouwahati —781 005. 

M 
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DElRTh1ENT OF PO$T', INDIA 
IVVYID, O}' Iii 1I R1CTJO! PoSTAL SERVJCLS: MANIPUR: IMPJJAL 795 001.  

ORi)ER OF APPOiNTMENT 

.\- .'.F/ngthiikhong BC) 	
01 Oct 04 

.ftri 	Sunder Singh, 3/0 Shri.Soibajii Gourahari ofNaiaiiseint is hereby appointed 

DS L\.WADgdwukhong B() in account with Bislicnpur 5.0 with im iii ediate effect. ie 
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- 	 (M .C. 1 )/\S) 
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uuijili, linj)llaI 795 hO) 
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"hiain S d Singli, S/u Shri S.Gouraliui S ingh, N;uwise iii a via Bihiipi ii DX). He should son the duplicate copy of the mciii o encho:ed and return time sn"l o  to H &'lfice immediately, 
I m 5f)[pC) 3F1 

3uh-djvjSjOfl linphah for inform ation. 
L 't: 'M -]3ihenptir S.() for inform ation and flCCemiç7 

(I . (..DA;) 
I 	 StIj)Qrjii[eiide,it of l'osl 

MaHJIHIr, Iniplmaf 795 ;pni 
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SECTION IV 

Method of Recruitment 
(1) Instructions regarding selection._The 

question of consolidating various rnstructjons issued from time to time governing the appointment and other service conditions of ED Agents has been engaging the attention of this Directorate, After ;carefuL.examirtjo n  of alL aspects of emp1oyinent of ED staff, it has been. decided 'toobserve the following instructionsil Scrupulously ,  while making se1ecti ofEDAgents. 
. . . 

Age: 	
. Hj The rninimujn age-limit for employment as ED Agent will c 18 years and maximum age up to, which an ED Agent can be retained in  scxrjce will be 65 years. The Dircctor..General Posts and Telegraphs, may côxli(lcrrelaxa tion of this 	 . 

Educational Qualifications: .: 	 li j 

ED Sub-Postmasters and Matrjcu1atjo [The 'sIcctjot 	be shdu1d  ED Brañchpste  :: !basedon., ithe: marks 8ecuredjn/flie 

	

vIatzictLlatjT1' 	'or.t 
.! 

4 	
exa.minAtjonNo weightaé need be 
given for any qualification(s) higher than 

•L!) 	•;•'"' ' triculation. Ma 
. 	 I 	• 

ED Dc1iveyAj' 	
•VIll Staxdard.I Preference may be given ED Stamp Vendors and ' to' the candidat 	with Matriculation All other I Categorjesr of quaIi1icajo 	Noweightage: . 5h0 	be  

given -i for any qualification higher than 
Matrjc'ujatjó. Should have .sufficjcnt 
working knowledge of the regional h. 

'..
r?lanjag and sple arithmetic'so as to • 	be 	

. to • discharge their duties satisfactoJy. categories 1 s6ch as ED 
Messengers should also have enough • 	. 	•• 	

. 

Income and Ownership ofproperty: 
The person who takes over the agency (ED SPMJEi) I3PM) must be one who has an adequate 

means of live1thoJ The person Scicctcd fof the post of 
ED SPMJED BPM must be'able to offer space to serve as the àgeiicy premises 
for postal operations.')Thc premises must be such as will serve as i small post-
al office with provision for installation of even a PCO (Business premises such  as shops, etc iy be preferred). 

lee

I  
.J 	
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76 	 SWAMY'S—POSTAL El) STAFF 

4. Residence: 
	 ii 

The ED BPMJED SPM must be a permanent r e. 	of the vi11age where the post office is located. He ,  should be able to atiiJ p the post officej 
work as required of him keeping in view the time of recciipt,"dcspatch and de-, 
livery of mails which need not b adapted to suit his cor4nicnce or his inai avocat oIl. 

 
ED Mail Camc RGiiii'rs anSd Mail Peons should; reside in the sta-tion of the main pose i officc or stage wherefrom mails onnc/termjnatc, I 

they should 	per nanent residents of the delivery juisdption ofthcpot. office 	ifi i 	

1 I 

'ED Aents bf other?catègories inay,"as far a.dssibIe, reside 'inr near the place of tlieir'work (Lttdrs Nc * 5_9t72ELCeJ] ,Ij
ht 

 d 18-8-19731and No 433 12178-Pen , dated 20-1-1979, stand modified to s xtent * 

5 Security. 	
I  EDIAgets10 alltcategones mcludinj ED Delivery ënts should fur. nishsecurity èf!Rsl 4,000 subject to the bbndition that thearount of securlt)è should bikà édfdcr asd só as'tobà' cqtia1'to th *niount"of cash and valuables that is authorjzd to be entrusted to them undrthb 1 orders of Dlvi..' sional Superintendent or the Head Of the £ircIc, as the casc:maybc. 

6. 	
'" 	•!: 	 ' 	 S 

With efcrencettljc lastordcrs issucd under Letter No, 43-l9l/79-p. dated 22- 	fx6-1979, 	ing the four.prefntjal categories according to the ear- 
, 

her, orders issuedvide D.G.,Pj& F:,Letier No.43-14/72-Pen dated 2-3- 1972 )  No.t 1 i43i2467,7p ,  'dated 8-3-1978, to Scheduled Castes arid 
Scheduled Tribes candidatésaIjd'No.:43_23Ifl8p dated 17-2-1979 (re-
garding Ex-Army.Post, SejcePeoeI); No. 43-31 2/78-Pen., dated 20-1-
1979 (regarding B4ckward . Classes and weaker sections of Society) and to the 
educated unemployed personsit is,claxifled that the above preference should 
be subject .to first andiforernost condition that the candidate selected should have an i adequate neans, of livelihood, 'which though already prescribed, seems tohave been igriored for some(ime past especially in view of thcsc preferential categories being introduced inthe above orders. 

The dtioriWjdje 	
meas of livJjhod' SI1OLIId be that, in case he loschs main 6urcc of lncornc lie should be adjtul;id as incuiri ni .. a 

ED'SPM/ED 13 PM. In othcr words, lhcrc must be absolute insistnc *on.headdquatc otIrce of income of LD SPM/13PM and the allowances for his work as ED SPMfBpI4 must be just supplementary to his income. To ensure this Condition,thecan(1ida1em(Js bc able to oIler 
office spaceto serve las the. agency premises for postal operations as well, as 
public calljoffice nd uch,.bsiness premises uch as sl;ops, etc., must. be' preferred iegardless Qfthe 5various categories of preferences mentioned abo yc 

&'.T.', LctteVNo.A3-84/WPcn. ,  dated the 30th Jnusiry. 1981 and corrigcndsiri 
datcd the 29th March: 1981; IXO., Po1s Lcttc'r No.41_301/87.pJ:..lI (E)& Trg), dated the 

(t), June, 1988 and Jo. 17-366/91-ED & 'frg., datod thC 12th March. 1993. J 

to be true Copp 

( 	 4dvocafo 
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Extract of Dept of Posts Lettr No.17-104/93-ED & Trgdated 06.12.93 

Sub: Income and proper ,  qualificationsprescribed for app' 01  intment to'varióue 
categones ofExtraDepartmental Agents — Review thereof I " 

I am directed to invite your kind attention to this office letters no.43-84180-Pen 
dated 30.1.81 and subsequent letter No.45-22f71-SPB-lJPen. 04.09.82, no.41-461/87- 
PE.1I dated 14-12-87 and no.17-497/90-Et &kTrg dated 10-5-91 wherein detailed 
instrutions about the method ofrecruitment, income and property qualifications etc have 
been laid down. 

Past experience has shown that the instructions issued bythis1oflice from t ime to 
time governing recruitment of various categories of ED agents ar'p being interpreted 
differently and there is a lack of uniformity among different units within the saznejcircle 
on the one hand and among the various postal circles on the other Ae a result ofniarked 
difference in the interpretation and application of the existing in i1 ructions a sate of 
complaints have been received through public representatives, service unions and the 
affected candidates themselves. Some of the basic conditions such as perthanent 
residence in the village in which the post office is located have altw,of late, come under 
close scrutiny by the different Benches of the Central Administrative Tribunals and the 
same has not stood judicial scrutiny as being violative of the provisions contained in 
Article 16(2) of the Constitution of India. 

Against the aforesaid backdrop, the whole matter has been examined in this office 
in its entirety. Having regard to all the relevant considerations including the judicial 
pronouncement, proposals were formulated and placed before the Postal Services Board 
for its consideration/decision. ThePostal Services Board, after careliil (leliberation, has 
decided as follows: - 

It is not necessary to quantify "adequate means of livelihood". However, it 
may be laid down that in the case of appointment of El) Sub 
Postaateranch at Masteprefence may be given to tho8e candidates 
whose "adequate meàns'of livelihood" is derived from. landed property or 
immovable assets if they are otherwise eligible for the appointment. Heads of 
Circles may be naked to issue suitable instructions to the appointing 
authorities on these lines so that they could follow these while making 
appointment to the posts of EDSPM and EDBPM. In respect of other El)Aa, 
the present "adequate means of livelihood" will hold good. 

The Board also decided that having regard to the judgment of the CAT, it may 

	

. n 	be clarified that while making selections for appointment to ED posts, 
permanent residence in the village/delivery juriadict ion of the El) Post Office 
need not be insisted upon as a pro-condition for appointment. However, It 

	

/ 	ciouiti be laid down as a condition of appointment thmt any cdidmt.o, 
• who as selected, must before appointment to the post take np his rcsidnt 

\ 	
•. 	

in the vHJn/de1ivery jurisdiction of the ED Post Office as time case may be. 

be iPue  cu  

L
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It is reiterated that the 1
candidates concerned should have adequate means of 

independent livelihood and the income property in the name of their guardians will not 
make them eligible for consideration for appointment as El) agents in this Department. 

Ilie other condjt ions ofrecrujtment remain unchanged. 

The contents of the letter may kindly be brought to the notice of all concerned for inform 	
compliance. These orders will come into force from the date of jasue. 

The receipt of this letter may kindly be acknowledged to the undersigned. 

I 	;I 

(U. S. Put-ia) 
Malt Director-Oenet- (ED & Ttg) 7 	 I 

. 	
H 
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Extract of RWe-3 of Fosts and Te1egraphi Manrn1 Vourne-IV 

RuIe-3; 
Before appointing or nominating persons to v0wancies in the Department, or employing as extra-depjmntj agents persons who do not hold Government or quasi-GovermijI posts or who are not Government pensioners, careful enquii -y must be made regarding their character and antecedents, and no one may be employed in the l)opartmont who in unable to ,fu.rnish saliathetory references. 'No person who has been dismissed for misconduct from any Government post may be employed. The papers showing the renilt of enquiries into the character and antecedents of pennanemit depamtinviitul olliciah3 should be kept with their character sheets or conlidential records as the caso,may be, in which a note, duly 'signedand dated, should be made to the effect that the papei! a  have been appended to them., In respect of candidates the enquiiy paperi may be kept1  by the 
recruiting officer concerned in a special guard book, arranged in the order of enfries in the gradation list of such candidates and these papers should be transferredto the 
character sheets or confidential records, as the case may be, as son as they aró given permanent appointments. In the case ofextra-departmentaj agents in:respect of whom the usual enquiries regarding their character and antecedents have not been dispensed with the enquiry papers may be kept with their security bonds with necessary remarks in the register of security bonds. 1f however, an extra-departmejmtal agent is exempted from furnishing a security bond the enquiry papers in this case may bokept along with the 
security bonds of other officials in the place where his security bond would otherwise 
have been kept, i.e., in the order of entries in the register of security bonds had he not 
been so exempted, necessary remark being recorded in the register. 

(\\ 
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Extract of D.G.. P&T.. ND.. Letter No,4-193/g5 dated 14th August 198 

VERIFICATION OF CONDITIONS FOR APPOINTMENT TO BE DONE PRIOR 
TO APPOINTMENT: 

One of the pre-conditions for appointment to the post of EDBPM/EDSpM relates to the 
verification of property and income. A number of cases have come to light v4ere such 
verification was carried out only after the candidates were appointed. This practice of 
verification after appointment is not in order and needs to be discontinued immediately. 
The particulars regarding property and private income should be verified before and not 
after the appointment. This should be brought to the notice of all appointing authorities 
for strict compliance. 

/ 

cupj :r; 
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Extract of D.G.. P&T.. Letter No4366fpcn. dated 17th October 1966 

FORMALITiES TO BEUNDERTAJCN BEFORE APPOJNTEMNT 

In accordance with Rule 3 of P& TMarnjaj,Volume.iV the character and witecodents of 
ED Agents should be verifiedinde. A: declaration about vocation and private 
income has to be obtained from all categories ofED-Staff. The required information may 
be obtained in the pr; osc'r'ibed fonn of declaration. A medical vertiflcato of fitness for 
service is required in the case of ED Agents in accordance with Instruction No.(5) below 

E 
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RO VISIONAL APPOnTrMENT OF 1D AGENTS: 

It has come to the notice of this offlce that provisional 
appointments made to the ED posts are being allowed to continue for indefmite periods and when regular appointment 

are made, the provisionally appointed persons do not readily head over the charge. The 
following instruct ions are issued in this regard: - 

(i) 	As far 
as possible, provisional sppointmeflt8 should be avoided, 

Provisional appojnents should not be made to fill the 
vacancies caused by the retiremeut ED Agents 

In such 
cases, the Appointing Authority should take action well in time before the 
retirement of the incumbent 

El) Agent, to select a suitable successor. 

Wherever possible, provisional appointment8 should be made only for speciliv 
periods. The appointed person should be given to underatand that th

e  apponit-,ii1( 
will be teniiioed on expiry of the specified period and that he will have no claim for regular appointment. Where a new post office is opened or where a new post is created orwhere an ED Agent dies while in 

service or resigns from his post, and it is not possible to make regular 
Sppointment immediately, a provisional 

appointrne( should be made for a specific period. 
llte àffer for appointment should be in the form annexed (Annexure A)..  

WILLTo an ED Agent is put off duty pending dopartiriental or judicial 
proceedings against him and it is not possible to ascertain the period by which 
the deJmiizlielltai/judjCjal Proceedings are likely to be finalized, a provisional flPPointmetit may be tuade, in the form annexed (ANNEXUPJ B). it should be made clear to the Provisionally UPPOinted --p*on that if ever it is decided to reinstate the previous incumbent the prov'isiOnal appoin(m( Will be tenninated and that he shall have no claim to any appointment. 

Even in cases where.an 
 appointment is made to fill the vacancy caused by the dismissaJ/remo of an ED Agen( the 

dismissod/re%lJoved employe e  has not exhausted all channj8 of 'appeal, the appoint( should only be provisional. The offer of appointment should be in the form annexed (ANNEXUp B). 
2. 	EIThrts should be made to give alternatjvo employnezit to El) Ageiltn who are appointed provisionally and subsequently discharged from service due to atim inistrafiv

e  reasons, if at the time of discharge they had put in not less than tliree years service. In 
such cases their flames should be included in the waiting list of ED Cnts discharged 
from service, prescribed in D.G., P&T., Letter No.434/77p., dated 23-2-1979. 

3 	
These Ifl8tructionemy be brought to the notice of all Appltj, Au(horj(j. 
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'11111 Supdt. niPot Offiej. 
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: .irrcguar 	 of 	ioinlfl J)ck 
Ningthoukhuig EJ)l() tider Rishenpur S.( ). 

1t".p ''l od Sir s  

 

I ani one of (he eIijibIe cailt j it I I I v 'h 	:1 	'•ç- 	f 
ev (;ltjn 1)ak Sak Bi'muh Post Mitsier a Ni, 	WIH0„7.  d c i m eutiry e'i leji ces, 	u hut jt(e, 	iti IIg.-j III ,' 	:' p 	 I 	ii 	I 4 i t  iifel- j:j p rescribell for Ihe post of 	 1 mi 	 'iit r"hi:;t oI Post vjl 	anil J 	s'n izJel projiriv 	 o r' o 	:i'.o I:i, 

 

orl i velihood as n ct tivator ftin 
 OW11 nuxie. 	lut, t1nft)rt(I,uttty HIS CII 141 tie fi n” TIo 	Ii's:it 	fill ,'h'r4,l for I .  ;iirj'o ent of 	 on reJ. Iic at Ni,' 	7tt:)u, 	: ) 	1rtw' 	J f :ii fl,t,  Oi!tibilil N. cri tevi. 1 pncuilu.i i 	the II'CT'IIitni ii4 i 

hi the Hl Can tiii e. it is oiiahI 1e; I4 I hH 	:i )'r 	mt' if N:usein:i 'iUa;e has b cell app oilli c , as (r,n10 Ia1I 	Uim'ili 	R : 
( Jing ftO z1i;1jcr 

 Nin:f)j11J10 	
fl() iite4 01 Oct. 04. 

it is reported for your kind in loun at ho, I io 	'h 	!:tj 	ibam 51j4lder Siugi i.s:lresi,lcnt of N:t iiseina iII..iue itud he 111114 Mil I 	,p 	'ku in Ninthou1diotig Tiihlg(\ WhiCh is I h4. J)OI :iiIae 
 Naranscjna viilae has one EJ)flO Ilill" (4vN aram cillilEl )RO., s hdt is tin ii R1oira 	S.O. So, appointment of the said Shri Sol h am S0,l4ICr S in iti iuc B I'M at Niuglhouklu)ng 

J3() is ilTeguirn' as htcnit.se the (raIn in I )ak Sevik ( (ond tit'f. & Em ploylu cut) Rules 2001 specifically proide that 'l4esi4ience in p oct sill ;tj,e/n t Ii delivery jurisdiction of the p ost. office before 	tu en( shall he in amfa(orv for i 

J therefore request. vent1. 1t o od ottite t I) I onk ittlo t Ii ' in ttI tcr o iJ I :tit' imme,ijaÉ anion for t1j1 ijo, of JIre,Tljar J'j'i'Jitr;t as 	a 	o :i1ip iitt i :in iWhIe cadjdt as :;DsJipM_N1 thoukh, BO without any ddav. I also in ast fervently rerillest your foo1l office g o tnsj iler In y un rl di tint url. for t he p o.st in accord "llicewith Cfiaifiiijty Criteria presuti I, ed ill fit C ICt 11111 UI CII t I t:S Ililil I 11.,oal l e  I!t:tf in raw of my wieclion to ftc' post. I siutif render my 	hI)lt t':', - t t',f 	 In limo 

':JjithiiiIIv. 
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